Report of the committee constituted by the Hon’ble NGT, Central Zone
Bench, Bhopal

In the matter of
Ghan Shyam &Ors. /s State of Rajasthan & Ors.
OA No. 122/2024

The details of the matter are as under

1. Applicant:-Ghan Shyam & Ors.

2. Respondents:- State of Rajasthan &Ors.

3. Background:-
Applicant Sh. Ghan Shyam and others have raised the issue of illegal
allotment of mining lease on  Gair Mumkin  Pahad
(Gair Mumkin Pahar referred to rocky lands on which no cultivation) at
Bhoori Doongri, Village Hanutpura, Tehsil-Shahpura, District-Jaipur,
Rajasthan. The mining operation are being carried out day and night in
violation of environmental laws not only in the allotted area but also
outside allotted lease area. It is further alleged that green area of the hill
have been damaged with use of high explosives, heavy earth moving
machines affecting the human life and health, flora and fauna of the area.

4. Hon’ble NGT Central Zone Bench order dated 20.05.2024 :-

The order of Hon’ble NGT inter-alia says as under:-

“6. We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
I. One representative from Collector, Jaipur, Rajasthan.
Ii. One representative from Central Pollution Control Board,
Rajasthan.
iii. One representative from State Pollution Control Board,
Rajasthan.
7. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support. ”

5. Constitution of Joint Committee:
In compliance of the Hon’ble NGT order dated 20.05.2024 the
following individuals have been nominated as a member of joint
committee:-




Sh. Ashok Kumar, Sub Divisional Officer, Shahpura, Distt. Jaipur -
Rural (Representative of Distt. Collector). District Collector
nominated SDO, Shahpura vide Office Order dated:
19.06.2024.Copy attached at Annexure -1.

Sh. Vijay Sharma, Regional Officer, Jaipur (North), Rajasthan
State Pollution Control Board, Jaipur. Member Secretary, RSPCB,
nominated RO, RSPCB, Jaipur North vide Office Order dated:
30.05.2024. Copy attached at Annexure -2.

Sh. Sanjay Kumar Mukati, Scientist-B, Central Pollution Control
Board, Regional Directorate, Bhopal. CPCB nominated Scientist-B
vide letter dated: 27.05.2024. Copy attached at Annexure -3.

Sh. Ami Chand Duharia, Assistant Mining Engineer,Kotputli was
also invited, as special invitee as the matter is related to illegal
mining. Copy of RSPCB Office Order dated: 04.07.2024for field
visit is attached at Annexure-4.

. Field Visit of Joint Committee:

The Joint Committee visited the site on 09.07.2024 in presence of
applicants (Ghan Shyam & some other stakeholder) and respondents,
Copy of the attendance sheet of the Joint Committee Members is attached
at Annexure-5.

The following observations were made during the field visit/inspection.

(i)

(i)

(iii)

That two mining leases (Mining Lease no. 164/2004 and 166/2004)
have been allotted at Bhoori Dungri inVillage Hanutpura, Tehsil
Shahpura, Distt. Jaipur-Rural by the department of Mines &
Geology on 21.10.2009-164/04, 166/04(Present Lease Holder Sh.
Sardaar Mal Jat). Validity of both mining leases is from 21.10.2009
to 20.10.2059 Copy of Mining lease documents (Memorandum) of
both the leases are attached at Annexure- 6.

Representative of Department of Mines and Geology informed that
the Mining leases were granted/allotted by the Mines Department
after ensuring compliance of all the rules. Both mining leases
having area 1.0 Hectare each.

Environmental Clearance was issued to the mines from DEIAA
vide letter no DEIAA/JAIPUR/EC/2016/1495 dated 31.05.2016 for
Mesonary Stone @92853 TPA for ML No. 164/2004 and @
94292TPA for ML NO. 166/2004. The copy of EC is attached at
Annexure-7.




(iv)

(V)

(vi)

(vii)

(viii)

(ix)
(x)

(xi)

(xii)

(xiii)

Lease holder has submitted application for re-appraisal of
Environmental Clearance by SEIAA for both the mining leases.
Copy of the application provided by the applicant attached at
Annexure-8.

Consent to Operate (CTO) under the Air (Prevention & Control of
Pollution) Act 1981 was issued to the both mining leases i.e ML
No. 164/2004 &ML No. 166/2004. The consent to operate for ML
no. 164/2004 granted on 11.05.2017 and was valid till
30.04.2022and consent to operate for ML no. 166/2004 granted on
23.01.2023 and is valid till31.05.2026.The copy of both the
consent to operate are collectively attached at Annexure-9.

The lease holder has provided the mine demarcation pillars and
boards for both the mining leases (164/04 and 166/04).Photographs
Attached at Annexure-10.

During the site visit both the mines found non- operational. As
reported by the applicant, respondent and representative of the
mines department, the leases are non-operational from last approx.
one month.

It was observed that the mine lease holder has not carried out
plantation at the mining site as per EC condition.

Proper dust suppression system was not observed like water
sprinkles, tankers etc.

It was observed that adjoining to M.L. No. 164/2004 and 166/2004
the illegal mining was there. As informed by the representative of
Department of Mines & Geology, 3150 MT mineral was illegally
mined from this area, and Mines Department has already imposed
penalty of Rs. 14,06,000/- on the lease holder. This penalty
includes environmental compensation also. Copy of the report
provided by the representative of Mines Department attached at
Annexure-11.

The Joint Committee also visited to the house of the nearby
resident i.e. Sh. Ramjilal and found no major cracks on the wall of
house. The house is approx. 450 meters away from the mining
lease.

There is no public place in 45 meters radius and no residential
house in 100 meters radius of the mining lease as such effect on
human life and health is not envisaged.

Lease holder having permission from DGMS for safe mining in
guidance of Sh. Laxmikant Seth, Mines Manager and Sh Narottam
Lal Jaiman, Mining mate.




7.

(xiv) Signs of Deep hole blasting by the unit were not found on the site.

(xv)

Copy of Mauka Fard prepared by the Revenue Department
attached at Annexure-12.

Conclusion and Recommendations:-

(i)  Consent to Operate (CTO) under the Air (Prevention & Control of
Pollution) Act 1981 was issued to the both mining lease i.e.
164/2004 & 166/2004. The consent to operate for ML no.
164/2004 granted on 11.05.2017 and was valid till 30.04.2022 The
lease owner may get the expired consent renewed before restart the
operation of ML No. 164/2004and comply with the consent
conditions. Consent to operate for ML no. 166/2004 granted on
23.01.2023 and is valid till 31.05.2026.

(i)  No major cracks were found on the wall of house of nearby
resident Sh. Ramijilal, Approx. 450 meters from the mining lease.

(ili) The mining lease holder should ensure that the green belt is
developed in the area nearby mines and approach roads.

(iv) Dust Suppression system should be adopted in mining area during
mining activities.

(v) Controlled Blasting should be done in proper scientific manner to
minimize the blasting frequency.

(vi) Mining Department to have strict vigil to prohibit the illegal
mining nearby mining leases allotted to the lessee.

(vii) Whenever mining activity gets started, monitoring of ambient Air
Quality/Fugitive Emission and Noise monitoring of the mining
area to be done by the lessee from the authorized MoEF&CC
recognized Laboratory.

Enclosures:-

(i)  District Collector Office Order dated: 19.06.2024. (Annexure -1)

(i)  Member Secretary, RSPCB Office Order dated: 30.05.2024.
(Annexure -2)

(ili) CPCB nomination letter dated: 27.05.2024. (Annexure -3)

(iv) Copy of RSPCB Office Order dated: 04.07.2024for field visit
(Annexure-4).

(v)  Copy of the attendance sheet of the joint committee (Annexure-5)

(vi) Copy of mining lease document in favour of Sh. Sardar Mal Jat.

(Annexure-6).




(vii) Copy of Environmental Clearance to ML No. 164/2004 and
166/2004. (Annexure-7).

(viii) Copy of the application submitted to SEIAA for re-appraisal of
EC(Annexure-8).

(ix) Copy of consent to operate granted from RSPCB. (Annexure-9).

(x)  Photographs Attached at (Annexure-10).

(xi) Copy of report provided by Mining Deptt. (Annexure-11).

(xii) Copy of Mauka Fard prepared by revenue department.(Annexure-

12).
(Ashok Kumar) (Sanjay Kumar Mukhati)

SDM, Shahpura, Jaipur, (Rural) Scientist-B, RD, CPCB, Bhopal

o P

(Vijay Sharma) (Amichand Duhariya)
RO,RSPCB, Jaipur (North) AME, Kotputli, DMG, GoR
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Annexure- 2

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-2716804, 2716800 e-mail : member-secretary@rpcb.nic.in
Helpline No. :0141-2716877

No. F.10 (606) RPCB/Legal/NGT/2024/ £ G % Date: 30 2§ -20 1\1

\/l@mal Officer,

Rajasthan State Pollution Control Board,
Jaipur (North)
Email: - ro jaipur@gmail.com

Subject -  Hon’ble National Green Tribunal, Bhopal order dated 20.05.2024 in Original Application No.
122/2024 (CZ), Ghan Shyam & Ors. V/s State of Rajasthan & Ors.
Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an
order dated 20.05.2024 and directed inter-alia as follow:-
6. We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of:-
i. One representative from Collector, Jaipur, Rajasthan.
ii. One representative from Central Pollution Control Board, Rajasthan.
iii. One representative from State Pollution Control Board, Rajasthan.

7. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

You are hereby nominated as member of the committee as well as Nodal Officer on behalf of
RSPCB with the direction to ensure compliance of Hon’ble NGT dated 20.05.2024. Copy of Hon’ble
NGT order dated 20.05.2024 is being enclosed for ready reference.

Enclosed-As above

(Vijai N.)
Member Secretary
Copy to following for Information and for further necessary action —

1. District Collector, Jaipur
2. Member Secretary, Central Pollution Control Board, New Delhi

Member Secretary

RajKaj Ref Signatu re e I

7635205

Reason. Appr
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Annexure-4

Regional Office Jaipur (North)

 Raasthan Rajasthan State Pollution Control Board
T Opposite Road No. 5, VKIA, Sikar Road, Jaipur.
i #’ E-mail: rorpcb.jaipur@gmail.com
Phone no. 0141-2850100
Office Order
F.No. RPCB/ROJP/N/Legal-193/Y 43— yq-| Date: oY -53--202Y

The Hon'ble National Green Tribunal in OA No. 122/2024, Ghan Shyam & Ors V/s

State of Rajasthan & Ors has passed an order dated 20.05.2024 for constitution of a joint
committee. Accordingly, nominations have been received from District Collector and
Central Pollution Control Board. Members of the joint committee are requested to join for
field visit of the area scheduled on 09.07.2024 as under :-

1. Sh. Ashok Kumar, Sub Divisional Magistrate, Shahpura, Jaipur

2. Sh. Sanjay Kumar Mukhati, Scientist- B, CPCB, Bhopal

3. Sh. Amichand Duhariya, Assitant Mining Engineer, Kotputli, Jaipur (Special Invitee)

The representatives are requested to make it convenient to reach Sub Divisional Magistrate,
Shahpura Office at 10:00 AM along with available information and records in this regard.
(Vijay Sharma)
Regional Officer e

Copy to following for information:

1. Member Secretary, RSPCB, Jaipur

2. Sh. Ashok Kumar, Sub Divisional Magistrate, Shahpura, Jaipur

3. Sh. Sanjay Kumar Mukhati, Scientist- B, CPCB, Bhopal

4. Sh. Amichand Duhariya, Mining Engineer, Kotputli, Jaipur @\/\,\/<

Regional Officer
o] / C
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: . District Level E n h JAIPUR
No- DEIAATIAIPUR/EC72016 | | 4 q Date: 3\-0S5. D 0/4
Subject: »

Environmental Clearance for mining leases/projects under E1A notification, 2006.

Applié;iion seeking environmental clearance listed against your name in the Table | bglow under EIA Notiﬁca,z.ion. 2006 for the
mining project. The proposal has been appraised as per prescribed procedure ip the _llght of provisions under the EIA Notification, 2006 on
the basis of the mandatory documents enclosed with the application viz. questionnaire, EIA, EMP and additi
the response to the observation of the District Level

onal clarifications furnished in
Expert Appraisal Committee (DEAC), jaipur (Raj.).
Table 1
| S | SEAC Categor Name of project Detalls of Mine/Project Project | Water | Fueld Eavironm | CSR/ES Green | Budgetar
No. | File No, y/item Proponent Cost Require | Energy " ent R Belt/Pl
| No. (in (lakh ment (Lte
Schedul
)

1139624 [1(@B2 | Shn Raghvendra EC for Mineral: Masonry Stone
Singh, 17, Mhar M.L. No.105/1994
Houzse, Gangapol | Area: 1.00 Hect. Khasra No,
Bazar, Jaipur Village: DholiSepatpura 38
Tehsil: Shahpura District: Jaipur
: Production Capacity: 87872 TPA
2936 1WBZ | St Sunia Miogi EC for Mineral: Masonry Stone B
| W/o Shri Kirodi M.L. No.621/1993 Area: 1.00
1 Mal Modi, 34-A Hect.
. Shnnmpu_ra Khasra No.164 Village: Pichani
5 Cc?lony, Civil Line, Tehsil: Kotputli District: Jaipur
Jaipur Production Capacity: 164475TPA

Managem | Activities antat
Rs.) (KLD) Per ent Plan (Lakh on
Day) (Lakh

Annexure-7
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-66:1°41222+ L1WB2 | ShriNareshYadav, | EC for Mineral: Masonry Stone *’
ot B =< : | Village Sarund M.L. No.15/2000 Arca: 1.00
' * o "™ | Tebsil KotputliDistt. | Hect, i
T H s | saipur Khasra No. 1721 Village: Narhera | 3¢ | 3¢ | 300 | 05 | 065 | 025 | o5
3 ik 2 & Tehsil: Kotputli District: Jaipur
kL < Production Capacity: 91,814 TPA
\_[: 6737960 | 1082 | ShriSardar Mal EC for Mineral: Masonry Stone
{ . -7 | DhaniGarhwal, Tan- | M.L. No.166/2004 Area: 1,00
i  Jakekala Tehsil Hect. N
s ShahpuraDistt. Khasra No. 4085 Village:
T —— Hanutpura 44 38 300 0.65 LI 0.4 0.6
Tehsil: Shahpura District: Jaipur
Production Capacity: 94292.|
K TPA
68, | 38489 [ 1(a)B2 ShriHari Krishna EC for Mineral: Masonry Stone
K Mangal, BadiJphari | M.L. No.123/2007 Area: 0.75
Tehsil Hect. :
ShahpuraDistt, Khatra No.571 Village: Rajpura 3 36 300 0. 0.6 0.2 0.5
Jaipur Tehsil: Shahpura District: Jaipur
Production Capacity: 86693 TPA
69. (37955 | I(0)B2 | ShriSardar Mal EC for Mineral: Masonry Stone T
DhaniGarhwal, Tan- | M.L. No.164/2004 Arca: 1.00
Jakekala Tehsil Hect, .
ShahpuraDistt. Khasra No. 4085 Village: 37 37 300 0.5 0.5 0.1 0.45
Jaipur Hanutpura
; Tehsil: Shahpura District: Jaipur
: Production Capacity: 92853 TPA
38130 | (B2 [ Smt. EC for Mineral; Masonry Stone
2 SweetyAgarwal, M.L. No.219/1997
,';' 131 Barkat Nagar, | Area: 1.00 Hect, Khasra No, 295,
: TonkPhatak, Jaipur | 122,123 Village: Manoharpura 20 0.5 300 04 03 0.1 0.28
e (BurahaHarmara) Tehsil; Amer :
: District: Jaipur
; Production Capacity: 90,000 TPA
B S —
FAY —_——N—,
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76. 137373 | }@B2 ['Shri ArihantMurdia, | EC for Mineral: Masonry Stone
- |4 Mysore House, M.L. No.83/2006
Civil Lines,Jaipur Area: 1.00 Hect. Khasra No. 696, .
‘ 675 30 5.0 300 0.5 0.6 0.15 03
Village: Dantli Ki Dhani
Tehsil: Shahpura District: J aipur
: ) Production Capacity: 90000 TPA
77. 137750 | 1@)B2 | Shri Mukesh EC for Mineral: Masonry Stone
. Sharma, 2 Satya M.L. No.12/1996 Area: 1.00

Colony, Heerapura | Hect.

Ajmer Road, Jaipur | Khasra No.221 25 5.0 300 03
Village: Mokhampura

Tehsil: Dudu District: Jaipur

Production Capacity: 90000 TPA
The DEAC, Jaipur after due considerati

0.5 0.1s 03

ons of the relevant documents submitted (by the
clarifications/documents furnished regarding to it, have reco
Level Environment Impact

project proponents) and additional
mmended for Environmental Clearance with certain stipulations. The District

Assessment Authority (DEIAA), Jaipur after considering the individual proposals and recommendations of the

DEAC, Jaipur hereby accord Environmental Clearance to the mines/projects listed in the Ta
Environment Impact Assessment Notification, 2006 and its s

ble 1 above as per the provisions of
ubsequent amendments, subject to strict
regarding water requirement source, provisions of CSR/ES
mentioned in the Table |

compliance of the terms and conditions
R activities, green belt/plantation and budgetary provisions for labour as
above against the name of the project proponent and also subject to strict compliance of the terms and conditions
as follows: .

A. SPECIFIC CONDY TIONS

1. -Consent to Establish and

Operate should be obtained from RPCB before starting production from the mine.
2. ‘This Environmental Clearance (EC) is granted the mining lease as per details mentioned against his/her name in the Table 1
3. That the PP shall comp

ly with all the applicable provisions mentioned in the MoEF and CC Office Memorandum dated 24th June,
and 24th December, 2013,

That the grant of this E.C. s issued from the environmental angle only and does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other instrument in force. The sole and complete. responsibility to comply
with the conditions laid down in all other laws for the time being in force, rests with the industry / unit / project proponent. Any appeal
4R trSphvironmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed

7 » Upd 7 $5gpf the National Green Tribunal Act, 2010.

2013

; A —_— A
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 *(need based) such as drinking

10, Occupational health and safety of mine
11.

17.
18.

permission shall be taken from CGWA for withdrawal ' ' '

- As envisaged, the PP shall invest at least a3 mentioned in column 8 of the above table towards annual recurring cost for implementing
the Environment-Management Plan,

 Further, for ESR/C.S.R. an amount of as mentioned in column

of accounts. Relevant report of the same to be
- monthly compliance reports should be submitted to DEIAA/SEIAA/RPCB and MoEF, Region:
- The mining operations shall not intersect ground:
- Ground Water Authority shall be obtained.

infrastructure facilities such as heal
" drinking water, medical camps, and toi
Group Insurance should be provided for mi
. Topsoil shall be stacked temporarily

- The project proponent shall ensure that no
.The waste should be dumped at designat

As stated by the.PP, the total water requirement for the project shall be limited as mentioned in column7of the above table.

Necessary
of ground water.

10 of the above table (towards annual recurri
carmarked for Socio economic up-liftmen activities of the area particularly in the field of education,
water supply,

ng cost) shall be kept
assistance in farming, providing toilets in schools,
effectively utilized and reflected in the books

health, sanitation, other social work
etc. This amount shall be earmarked,
made a part of social monitoring and six
al Office, Lucknow.
water table. In case of working below ground water table, prior approval of the Central
The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease area and also implement
-other/suitable conservation measures to augment ground water resources in the area in consultation with the Regional Director, CGWB.
labour shall be given the highest priority.
JBudgetary provision of amount as mentioned in column 12 of the above Table 1 against the name of PP per year for the labours
working in the Mine for all necessary th facility, sanitation facility, fuel for cooking, along with safe
ilets for women, créche for infants should be made and submitted to RPCB, Bikaner at the time of
ning labours.
at carmarked sites only and it should not be kept unutilized for a period more than three years; it
should be used for land reclamation and plantation in mined out areas.
natural water course / water body
ed site as per approved Mining Pla
-arca at land provided by district authority or occupied by the lessce, STPIQ
the approved mining plan and toe of the dum

CTE/CTO. The housing facilities and

shall be obstructed due to any mining operations.
n on non-mineralized land within lease area or outside lease

uarry Licence holder. The height of the dump shall be as per
p should have retaining wall.
. The benches height, width and slope shall be

maintained as per the MMR 1961 or the DGMS approval.
Garland drains; settling tanks and check dams of appropriate size, gradient and length shall be constructed both arou
over burden dumps and sump capacity should be designed keeping 50 % safe
30 years data) and maximum discharge

nd the mine pit and
ty margin over and above peak sudde
in the area adjoining the mine site. Sum
should be constructed at the corners of th

n rainfall (based on
p capacity should also provide adequate pits, which
c garland drains and de-silted.
Drills shall either be operated with dust extractors or equipped with wat
As envisi i




19. Regular water sprinkling should be carried out in critical areas prone to air

l
« (
pollution and having high levels of SPM and RSPM such as

haul roads, loading and unloading points and transfer points. It should be ensured that the Ambient Air Quali et
the norms prescribed by the CPCB. Sy pSmneien coicem

20. Data on ambient air quality and stack emissions should be submitted to Rajasthan. State

Pollution Control Board once in six ths,
" carried out by MOEF/NABL/CPCB/RPCB/Government approved lab.  moutls,

21. Blasting operation should be carried out only during the daytime with safe blasting parameters.
22. The project proponent shall all take due care to protect the existing Flora and Fauna,

23. No further expansion or modification in the plant shall be carried out without the approval of the DE]

24. Applicant shall also take prior environment clearance under aravallj Notification dated 07-05-1992 if a

1

ildlife Utmost precaution shall be taken to conserve
- wildlife,

' ! ¢ AA, Jaipur(Rajasthan). In case of
-deviation or alterations in the project proposal from those submitted to this authority for clearance, a fresh reference shall be made to the

- authority to assess the adequacy of the conditions imposed and to add additional environmental protection measures required, if any,

pplicable (District-Jaipur).
5 ral

- - Any change in mining technology/scope of working shall not be made without prior approval of the DEIAA.

2. . Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.
3.

Periodic monitoring of ambient air quality shall be carried out for PMo. PM; 5, SPM, SO; and NO, monitoring. Location of the stations
‘(minimum 6) shall be decided based on the meteorological data, topographical features and environmentally and ecologically sensitive
targets and frequency of monitoring shall be decided in consultation with the Rajasthan. State Pollution Control Board (RSPCB). Six

monthly reports of the data so collected shall be regularly submitted to the RPCB/CPCB/SEIAA/DEIAA including the MoEF, Regional
‘office, Lucknow.

- Measures shall be taken for control of noise levels below 85 dBA in the work environment workers engaged in operations of HEMM

etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated so as to conform to the standards
prescribed under GSR 422(E) dated 19th May' 93 and 31st December1993 (amended to date). Oil and grease trap shall be installed
before discharge.

Personal working in dusty areas shall wear protective respiratory devices they shall also be provided with adequate training and
‘information on safety and health aspects.

Occupational health surveillance program of the workers shall be undertaken periodically to observe any contractions due to exposure to
dust and take corrective measures, if needed. .

The funds earmarked for environmental protection measurcs shall be kept in separate account and shall not be diverted for other
purpose. Year wise expenditure shall be reported to the RPCB and the Regional office of MOEF located at Lucknow.

‘The DE[AAISEMAGU’W MAEF; Regional Office, Lucknow shall monitor compliance of the stipulated conditions. The project
authorities shall provide g st 3

ation \monitoring reports,

(cdsip questionnaire and ELA/EMR report to them and extend full cooperation to the above office(s)

gl |



10. The project pmpoﬁmishnll}ubmitsi:{ mbmhly reports on the status of the implementation of the stipulated environmental safeguards (o
llét:ec!::yc Ei‘ gﬁ?ﬁﬂ?ﬁ?&:}:ﬂﬁﬁéﬁ?ﬁ:ﬂ&ﬂﬁ* l;’cnl:l'::(;lv:&atllocal NGO, if any from whom suggestions/representations
12 %?R?‘ég?ﬁfuhﬁm:ﬂ‘fmma letter at the Regional Office, District Industry Center and Collector/T: ehsildar’s office
l3’.€ fl.’o:ili:'ed:gs’ comply with any of the conditions mentioned above may result in withdrawal of this clearance and attract action under the

14 "i'rl?: ambz'\‘: gﬁﬁ;ﬂﬁmﬂ .ﬁ} gi?under the provisions of the Water(Pollution & Control of Po!lution)_ Act, 1974 the Air

(Prevention & Control of Pollution) Act, 1981] the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 (all

15.5The PP shall ensure edvertising in at least two local news papers Widely circulated in the region, one of which shall be in vernacular
:"_lnnguage that, the project has been accorded environmental clearance and copies of the clearance letters are available with
é;DElM.la_lm. State Pollution Control Board and may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement
ishall be made within 7(seven) days from the.date of issue of the environmental clearance and a copy shall also be forwarded to the
“SEIAA/DEIAA, Rejasthan, and Regional Office, Jaipur of the Board. i
16.-All the other statutory clearances such as the approvals-for storage of diese] and explosive from the Chief Controller of Explosives, Fire
~department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as
‘may be applicable, by PP from the competent authority.
17."These stipulations Would also be enforced amongst the others under the provisions of Water

(Prevention and Control of Pollution) Act,
{1974, Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act,1986, the Public Liability (Insurance) Act,
1991 and EIA Notification' 06.

18. Under !he Provisions of Environment (Protection) Act, 1986, legal ‘action shall be inj

] . tain necessary clearance from Chief Wild Life
:Warden, Rajasthan/ Central Wild Life Advisory Board Under Wild Life Protection Act, 1972 Before Starting any Operation under the
‘project.

20. Tn case the project proposal involves any forest land, the necessary diversion order shall b obtaj
any operation under the project.

21. Environment Clarmc; is subject to final order of the Honorable Supreme Court of India in the matter of Goa Foundation Vs. Union of
India in ' Writ Petition (Civil) No. 460 of the year 2004 as may be applicable i

22. The lease holder must construct & puce wall-around the lease nrea along th

. part or whole within 100 meter distance from the ncarest forest boundary before starti
23, @deqmte provision of drinking water for wild life must be made by the lea

ned by MOEF and CC before starting
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24. Environment Management Plan for all the Mines within the cluster will be submitted to DEIAA within a month from issue of the
‘Environment Clearance.

25. Department of Ministry of environment, forest & climate change vide letter No 1286/JS:(MKS)/2016 dated Is 26" May 2016 has
stated that the cases will be dealit as individual cases in cluster requifing EMP. This EMP can be prepared by RQP or state agencies.
"The lessee will therefore abide by the directions/gridlines etc. Issued by state of Rajasthan with regard to EMP from time to time
and will be required to pay the revised amount If any for the EMP as may be directed by state of Rajasthan or any of its

departments/ agencies etc.
: Member Secretary,

‘ / DEIAA, Jaipur
No.: DEIAA/JAIPUR/ECR2016] | M 6= © O Date: 31f0 5" / /¢

Copy to the following for information and necessary action: ,
1. Secretary, Ministry of Environment, Forest and Climate Change, Government of India, Indira Prayavaran Bhawan, Jor Bagh Road;
~ Aliganj, New Dethi— 110003.

Additional Chicf Secretary, Environment Department, Rajasthan, Jaipur.

> Chairperson, SEIAA,Arawali Bhawan Jhalani Dungari, Jaipur.

+ Chairperson, DEIAA Jaipur.

- Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information and necessary action and to display this sanction
on the website of the Rajasthan Pollution Control Board, 4, Jhalana Institutional Area, Jaipur.

. Member Secretary, DEAC, Jaipur. :

; Chief Conservator of Forest, Regional Office, Ministry of Environment & Forest, RO (CZ), Kendriya Bhawan, 5™ Floor,Sector H,

- Aliganj, Lucknow — 226020

8. Director, Department of Mines & Geology, Shastri Circle, Udaipur.

+ Environment Management Plan Division, Monitoring Cell, MoEF, Prayavaran Bhawan, CGO Complex, Lodhi Road, New Delhi —
: 110003.

10. _ Copy to be placed in the individual file as mentioned in column 2 of the Table 1 aBove.

w AN
.

Ne

Member Secretary,
DEIJAA, Jaipur.

sL!
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Project Name: shri Sardar Mal $/o Shri Badri Prasad Jat, R/o- Dhani Gadwal, single Window Number: swW/186215/2024
Tan- Jajekalan, Tehsil- Shahpura, District- Jaipur (Raj.) M.L No.
164/2004, Reappraisal of Environment Clearance granted by
DEIAA to SEIAA in compliance of MOEF & CC OM dated

’ P I Number: SIA/RJ/MIN/477338/2024
28/04/2023 & Hon'ble NGT order dated 07/12/2022 Masonary roposalNumber [Rafram/ /
Stone Mining Praject
State: RAJASTHAN Current Status: Under Verification
Submission Date: 30/05/2024
Form

Application for EC for Mining of Minor Minerals of Mine Lease (0-5 HA) - Form-2

Basic Information

14. Category of the Project/Activity

14.1. Item No. as per schedule to EIA Notification, 2006 1(a) Mining of minerals Non-Coal Mining (Minor Minerals-other than river bed mining)

14.2. Capacity 1.00 Ha

15. Whether the Application for EC is being submitted for mining of Minor Mineral as New application or For re-

appraisal under Ministry OM dated 28.04.2023? Re-appraisal under Ministry OM dated 28.04.2023

15.1. Intimation ID SIA-RJ-MIN-37960-2016/102/2016/462991

16. Whether project is located in proximity of Protected Areas/Critical or Severely Polluted Area/Ecosensitive

Area? te
17. Category of the Project as per EIA Notification, 2006 B2
17.1. Whether proposal is required to be appraised at Central level? No
18. Whether any Farest Land involved in the project or part thereof No
19. Whether NBWL recommaendation is required? No
Project Details
20. Details of CTE
20.1. Whether consent under Air & Water Act has been obtained from SPCB [ UTPCC? No
20.11. Reason thereof NA
21. Whether the project/activity located in CRZ or ICRZ area? No
Product Details
22, Details of Products & By-products
Name of Product Product / By Product Quantity [ Capacity Unit Mode of Transport [ Transmission Remarks
Masonary Stone By-Product 92853 Tons per Annum (TPA) Road TPA
23. Whether any other Environmental Sensitive area exists within 10 Km from the project/activity boundary? No

Note : Others, interalig, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or fauna/ Inland or coastal/Tourist places/ Defence installations / Densely
populated areas/ Areas containing important, high quality, or scarce resources/ Areas susceptible to natural Hazards

24. Benefits of the project

24.). social benefits of project or activity SCHQOL DEVELOPMENT

24.2. Financial benefits of project or activity SCHQOL DEVELOPMENT

Construction Details

25. Use of resources for construction or operation of the project

25.1. Whether requirement of water involved in the project? No



25.2. Whether requirement of Minerals and/or fuels involved in the project? No

25.3. Construction material No

25.4. Electric Power: No

25.5. Whether any use of substances or materials, which are hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and water supplies) required?

Physical Changes
26. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

26.1. Whether any permanent or temporary change in land use, land cover or topography due to project activity? No

26.2. Whether any clearance of existing vegetation due to project activity? No

26.3. Whether any loss of native species or genetic diversity? No

26.4. Whether any closure or diversion of existing transport routes or infrastructure due to project leading to

No
changes in traffic movements?
26.5. Whether any closure or diversion of water bodies present in project area or realignment of water courses N
. . o
passing through project area?
26.6. Whether any Facilities for storage of goods or raw materials? No
26.7. Whether any other information would like to submit? No
Pollution Details
27. Release of pollutants to Air and Mitigation measures
27.). Whether any probable air pollutants generated? No
27.2. Other information, if any NA
28. Generation of Noise & Vibration and mitigation measures
28.1. Whether any probable generation of Noise and vibration from the proposed project? Yes
28.11. Sources of Noise MINING MACHINERY
28.1.2. Sources of Vibration DRILLING AND BLASTING
28.1.3. Details of blasting, if any NA
28.1.4. Other information, if any NA
28.1.5. Whether any mitigation measures proposed for Noise & Vibration? Yes
28.1.5.1. Mitigation measures proposed for control of Noise PLANTATION
28.1.5.2. Mitigation measures proposed for control of vibration CONTROL BLASTING DESIGN PARAMETER SHALL BE USED
28.1.5.3. Other information, if any NA
28.2. Whether any probable generation of Light and Heat? No
29. Discharge of pollutants to water and mitigation measures
29.l. Whether any probable water pollutants generated? No
30. Details of reuse [ recycle of wastewater
Details Qty [ Capacity
30.1. Quantity of waste water generation per day (KLD) 37
30.2. Quantity of treated water proposed to use per day (KLD) 15
30.3. Quantity of treated water proposed to discharge outside the premises (KLD) 05
30.4. Purpose for which treated water is proposed to use 0
31. Whether it is proposed to optfavail common off-site Sewage Treatment Plant (CSTP)/Effluent Treatment N
o

Plant (CETP) facility?

32. Whether it is proposed to setup on-site Sewage Treatment Plant (STP)/Effluent Treatment Plant (ETP) facility?  No

33. Whether any other mitigation measures proposed? No



Water Requirements
30. Ground water intersection and water conservation measures:
30.1. Whether ground water table intersection involved in the project activities?
30.2. Area category from Groundwater availability perspective?
30.3. Whether Rainwater harvesting proposed

30.4. Whether any other water conservation measures proposed?

31. Greenbelt

3L

Area proposed for green belt (in Ha)

31.2.

N

Width of green belt (in m) along the boundaryof the project or activity
313. Percentage of the total area covered under green belt

31.4.

&

Details of the species proposed for plantation
31.5. No. of tree saplings to be planted

31.6. Funds allocated for plantation in Lakhs.

Waste Generation

32. Production of wastes during construction or operation or decommissioning

32.1. Whether any generation of Solid waste (domestic wastes)?

Name of the waste Source Qty (TPA)

Masonary Stone TRUCK 21666.8

32.2. Whether any generation of plastic waste?

32.3. Whether any generation of e-waste?

32.4. Whether any generation of batteries waste?

32.5. Whether any generation of Bio-medical waste?

32.6. Whether any generation of hazardous wastes (as per Hazardous Waste Management Rules)?

32.7. Whether any generation of construction or demolition wastes?

32.8. Whether any generation of other wastes?

32.9. Whether any generation of surplus products?

3210. Whether measures for waste minimization proposed?

33. Mining Proposals

33.1. Details of Letter of Intent (Lol) / Vesting order | Mining Lease

33.L1. Date of issue of Lol/Vesting order/Minning Lease

33.1.2. Validity of the Lol/Vesting order

33.1.3. lease Period

33.1.4. Date of expiry of lease

33.15. lease area (in Ha) as per Lol/Vesting order/Mining Lease

33.16. Production capacity (in MTPA) as per Lol [ Vesting Order [ Mining lease, if any prescribed
33..7. Details of Lease renewal(s), if any

33.1.8. Other information, if any

33.2. status of approval of Mining plan
33.3. Minerals to be mined
Name of Mineral Classification
Masonary Stone Minor
33.4. Details of Total excavation (RoM) including Topsoil, Overburden, Mining waste, Rejects, etc.
33.41. Total excavation in MTPA

33.4.2. Total Excavation in M.Cum/Annum

033

75

33

NEEM, AMALTAS
330

01

Yes

Mode of disposal Mode of Transport

QUT SITE Road

21/10/2009
20/10/2059
50/00
20/10/2059
1.00

92853

TPA

NA

Approved

Production Capacity

92853

95853

0.9285

Remarks

TPA



33.4.3. Enter stripping Ratio

33.4.4. Other information, if any

33.5. Mineral Reserves

Name of Mineral Proved Reserves

Masonary Stone 1021250
33.6. Life of Mine (Years)
33.6.1. Llife of the mine as per approved mining plan
33.6.2. Life of the mine as per total estimated reserves, if any
33.6.3. Other information, if any
33.7. Type and method of Mining Method
33.7.1. Type of mining
33.7.2. Method of mining
33.7.3. Other information, if any
33.8. Type of blasting, if any, to be adopted
33.8.1. Type of blosting
33.8.2. Mitigation measures for control of blast induced vibrations

33.8.3. Other information, if any

33.9. Whether it is proposed to install beneficiation plant/Coal washery within the mining lease area?

33.10. Whether it is proposed to install crusher within the mining lease area?

33.11. Dumping strategy

Description Areain Ha
External dump 0

Internal dump 0.0024
Topsoll dump/ storage 0.7587

33.12. Topsoil management
33.2.1. Total Topsoil excavated during the entire life of the mine (in Million Cubic Meter)
33.12.2. Uutilization strategy of topsoil
33.12.3. Other information, if any
33.13. Details of the Qucrry,’Mine Pit
33.13.1. Total Quarry Area (Ha)
33.13.2. Enter Area of final void (in Hectare)
33.13.3. Maximum Depth of final void (in meter)
33.13.4. Other information, if any
33.14. Details of Transportation
33.14.1. Mode of transpoartation upto pit head
33.14.2. Mode of transportation from pit head to siding/loading
33.14.3. Mode of transport from loading point to consumers
33.14.4. Other information, if any
33.15. Details of reclamation/post mining land use
33.15.1. Plantation area (ha)
33.15.2. Water body in Ha
33.15.3. Public use in Ha
33.15.4. Enter Other usesin Ha
33.16. Details of DSR; Cluster and Replenishment study
33.16.1. Whether approved DSR available
33.16.2. Whether the instant proposal is part of cluster
33.17. Production details for expansion | modernization proposals
Sanctioned Capacity(MTPA) as per
Financial Year EC cTO

2015-2020 92853 92853

35. Impact Prediction
Air Quality Impact Prediction
Monitoring Location
Lat Long Core/Buffer Criteria Pollutant  Unit

27°16'4'N  76°02'29"E Buffer Zone PM10 Microgram perm3 75

36. Funds Allocated for Environment Management

Baseline Concentration [A]

00:01

NA
Indicated Reserves
950000
13/00
13/00
NA
Opencast

Semi-mechanized

NA

Maximum heightin m

0

35

NA

0.7587
0.7587

NA

JCB
DUMPER
ROAD

NA

033
0.7587

0.7587

Yes

Approved Mining Plan

92853

Predicted incremental value considering worst case stability class [B]

Inferred Mineable
Reserves Reserves Remarks
18750 194150
Remarks
0
METER
METER
Actual Excess
Production Production
92853 0

Total GLC [A]+[B] Prescribed Standard

83 100



36. Funds Allocated for Environment Management

36.1. Funds Allocated for Environment Management (Capital) (in Lakhs) 0.45
36.2. Funds Allocated towards Corporate Environmental Responsibility (in Lakhs) 05
36.3. Funds Allocated for Environment Management Plan (EMP) (Recurring per Annum) (in Lakhs) 0.45

Summary of allocation of fund for EMP

EMPs Capital Cost (INR) Recurring Cost per Annum (INR)
01 037 0.37
Total 0.37 0.37

Consultant Details

37. Whether QCI/NABET Accredited EIA Consultant engaged? No

37.1. Reason for not engaging the Consultant NA

38. Enclosures

38.1. Upload copy of approved mining plan from the concerned authorities Mining Plan Old.pdf 72201929
38.2. Upload copy of District Survey Report DSR Jaipur.pdf

38.3. Upload copy of Replenishment Study Report N-A pdf

38.4. Letter of Intent [ Mining Lease Transfer Agreement pdf

38.5. Implementation of “Sustainable Sand Mining Management Guidelines, 2016” and Enforcement & Monitoring

- - . - N-A.pdf Preview
Guidelines for Sand Mining, 2020, in case of sand mining proposals P

38.6. Compliance of Hon'ble Supreme Court Judgment dated 02.08.2017 passed in Common Cause vs Union of

. " . N-A.pdf
India writ Petition (C) 114 of 2014. P
38.7. Cluster Certificate from state mines and geological department Arravali 500M.pdf
38.8. Upload Copy of EMP Report. Form 1 PFR.pdf

38.9. Layout Plan showing the components of the project and green belt proposed; general location and

Buifer Map.pdf
specific location of the project along with coordinates PP

38.10. Upload AdditionalFile File, if any (pdf only) Lease Document.pdf

39. Additional Information

S.No. Document Name Remark Document

1 Transfer Agreement Transfer Agreement Transfer Agreement.pdf Preview

2 Mining Plan Old Mining Plan Old Mining Plan Old.pdf Preview

3 Map Map Map.pdf Preview

4 Lease Document Lease Document Lease Document.pdf Preview

5 KML Path KML Path KML Path.kml Preview

6 Form 1 PFR Form 1 PFR Form 1 PFR.pdf Preview

7 EC Copy EC Copy EC Copy.pdf Preview

8 DSR Jaipur DSR Jaipur DSR Jaipur.pdf Preview

9 CTO Copy Old CTO Copy Old CTO Copy Old.pdf Preview

10 CTE Copy Old CTE Copy Old CTE Copy Old.pdf Preview

1l Buffer Map Buffer Map Buffer Map.pdf Preview

12 Arravali 500M Arravali 500M Arravali 500M.pdf Preview
Undertaking

40. ¥ hereby give undertaking that the data and information given in the application and enclosures are true to be best of my knowledge and belief and | am aware that if any part of the data and information found to be false
or misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In addition to above, | hereby give undertaking that no activity such as change in project layout,
construction, expansion, etc. has been taken up without prior EC.

40.. Name SARDAR SINGH

40.2. Designation Owner

40.3. Company SARDAR SINGH

40.4. Address Ward No 6, Dhani Garhwal ki, Shahpura, Jaje Kalan District Jaipur

40.5. Date 30-05-2024
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Ministry of Environment, Forest and Climate Change
Government of India
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Project Name: shri sardar Mal $/o Shri Badri Prasad Jat, R/o- Dhani Gadwal, single Window Number: sw/186129/2024
Tan- Jajekalan, Tehsil- Shahpura, District- Jaipur (Raj.) M.L No.
166/2004, Reappraisal of Environment Clearance granted by
DEIAA to SEIAA in compliance of MOEF & CC OM dated

’ P I Number: SIA/RJ/MIN/477262(2024

28/04/2023 & Hon'ble NGT order dated 07/12/2022 Masonary roposalNumber [Rafram/ /
Stone Mining Praject

State: RAJASTHAN Current Status: Under Verification

Submission Date: 30/05/2024

Application for EC for Mining of Minor Minerals of Mine Lease (0-5 HA) - Form-2

Basic Information
14. Category of the Project/Activity
14.1. Item No. as per schedule to EIA Notification, 2006 1(@) Mining of minerals Non-Coal Mining (Minor Minerals-other than river bed mining)

14.2. Capacity 1.00 Ha

15. Whether the Application for EC is being submitted for mining of Minor Mineral as New application or For re-

oppraisal under Ministry OM dated 28.04.2023? Re-appraisal under Ministry OM dated 28.04.2023

15.1. Intimation ID SIA-RJ-MIN-37960-2016/102/2016/462991

16. Whether project is located in proximity of Protected Areas/Critical or Severely Polluted Area/Ecosensitive

Area? te
17. Category of the Project as per EIA Notification, 2006 B2
17.1. Whether proposal is required to be appraised at Central level? No
18. Whether any Farest Land involved in the project or part thereof No
19. Whether NBWL recommaendation is required? No
Project Details
20. Details of CTE
20.1. Whether consent under Air & Water Act has been obtained from SPCB [ UTPCC? Yes
20.11. Reference Number of Consent obtained from SPCB / UTPCC N/A
20.1.2. Date of consent issued 26/06/2021
20.1.3. Validity of consent (Valid up to) 31-05-2026
20.1.4. Upload copy of consent order CTE Copy.pdf
21. Whether the project/activity located in CRZ or ICRZ area? No
Product Details
22. Details of Products & By-products
Name of Product Product / By Product Quantity [ Capacity Unit Mode of Transport [ Transmission Remarks
Masonary Stone By-Product 842921 Tons per Annum (TPA) Road TPA
23. Whether any other Environmental Sensitive area exists within 10 Km from the project/activity boundary? No

Note : Others, interalig, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or fauna/ Inland or coastal/Tourist places/ Defence installations / Densely
populated areas/ Areas containing important, high quality, or scarce resources/ Areas susceptible to natural Hazards

24. Benefits of the project

24.1. social benefits of project or activity SCHOOL DEVELOPMENT

24.2. Financial benefits of project or activity SCHOOL DEVELOPMENT

Construction Details



25. Use of resources for construction or operation of the project

25.1. Whether requirement of water involved in the project? Yes
Details of Water requirement during Construction stage
Source Quantity in KLD Present Quantity in KLD with Expansion Method of water withdrawal Distance from Source in mtr
Surface Water 38 0 TANKER 18
Details of Water requirement during Operational stage
Source Quantity in KLD Present Quantity in KLD with Expansion Method of water withdrawal Distance from Source in mtr
25.2. Other information, if any NA
25.3. Whether requirement of Minerals and/or fuels involved in the project? No
25.4. Construction material No
25.6. Electric Power: No
25.6. Whether any use of substances or materials, which are hazardous (as per MSIHC rules) to human health or No

the environment (flora, fauna, and water supplies) required?

Physical Changes

26. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

26.1. Whether any permanent or temporary change in land use, land cover or topography due to project activity?

26.2. Whether any clearance of existing vegetation due to project activity?

26.3. Whether any loss of native species or genetic diversity?

26.4. Whether any closure or diversion of existing transport routes or infrastructure due to project leading to
changes in traffic movements?

26.5. Whether any closure or diversion of water bodies present in project area or realignment of water courses
passing through project area?
26.6. Whether any Facilities for storage of goods or raw materials?

26.7. Whether any other information would like to submit?

Pollution Details
27. Release of pollutants to Air and Mitigation measures
27.1. Whether any probable air pollutants generated?

27.2. Other information, if any

28. Generation of Noise & Vibration and mitigation measures
28.1. Whether any probable generation of Noise and vibration from the proposed project?

28.11. Sources of Noise
28.1.2. Sources of Vibration
28.1.3. Details of blasting, if any

28.1.4. Other information, if any
28.1.5. Whether any mitigation measures proposed for Noise & Vibration?

28.15.1. Mitigation measures proposed for control of Noise
28.1.5.2. Mitigation measures proposed for control of vibration
28.1.5.3. Other information, if any

28.2. Whether any probable generation of Light and Heat?

28.2). Sources of Light
28.2.2. Sources of Heat
28.2.3. Other information, if any

28.3. Whether any mitigation measures proposed for Light & Heat?

28.3.1. Mitigation measures proposed for control of Light

No

NA

Yes

MINING MACHINERY

BLASTING AND DRILLING

NA

NA

Yes

PLANTAION

CONTROLLED BLASTING DESIGN SHALL BE USED

NA

Yes

NA

Yes

NA

Mode of Transport

Other

Mode of Transport

Details of Permission

BY WATER TANKER

Details of Permission



28.3.2. Mitigation measures proposed for control of Heat

28.3.3. Otherinformation, if any

29. Discharge of pollutants to water and mitigation measures

29.1. Whether any probable water pollutants generated?
30. Details of reuse Irecyc\e of wastewater

Details
30.1. Quantity of waste water generation per day (KLD)

30.2. Quantity of treated water proposed to use per day (KLD)

30.3. Quantity of treated water proposed to discharge outside the premises (KLD)

30.4. Purpose for which treated water is proposed to use

31. Whether it is proposed to opt/avail common off-site Sewage Treatment Plant (CSTP)/Effluent Treatment

Plant (CETP) facility?

32. Whether it is proposed to setup on-site Sewage Treatment Plant (STP)/Effluent Treatment Plant (ETP) facility?

33. Whether any other mitigation measures proposed?

Water Requirements

30. Ground water intersection and water conservation measures:

30.1. Whether ground water table intersection involved in the project activities?

30.2. Area category from Groundwater availability perspective?

30.3. Whether Rainwater harvesting proposed

30.4. Whether any other water conservation measures proposed?

31. Greenbelt

3L

Area proposed for green belt (in Ha)

31.2.

N

Width of green belt (in m) along the boundaryof the project or activity
313. Percentage of the total area covered under green belt

31.4. Details of the species proposed for plantation

31.5. No. of tree saplings to be planted

31.6. Funds allocated for plantation in Lakhs.

Waste Generation

32. Production of wastes during construction or operation or decommissioning

32.1. Whether any generation of Solid waste (domestic wastes)?

Name of the waste Source

MINERAL WASTE MINING PLAN

32.2. Whether any generation of plastic waste?

Name of the waste Source

Masonary Stone TRUCK

32.3. Whether any generation of e-waste?

32.4. Whether any generation of batteries waste?

32.5. Whether any generation of Bio-medical waste?

Qty (TPA)

201998.2

Qty (TPA)

20199.2

32.6. Whether any generation of hazardous wastes (as per Hazardous Waste Management Rules)?

32.7. Whether any generation of construction or demolition wastes?

32.8. Whether any generation of other wastes?

32.9. Whether any generation of surplus products?

NA

NA

Qty / Capacity

0

No

Safe

033
75
33

NEEM, AMLTAS

330

0.4

Yes
Mode of disposal Mode of Transport
TPA Road

Yes

Mode of disposal Mode of Transport

QUT SIDE Road




<< Whether any generation ol surpius proaucts:

3210. Whether measures for waste minimization proposed?

33. Mining Proposals

33.1. Details of Letter of Intent (Lol) / Vesting order | Mining Lease

33.L1. Date of issue of Lol/Vesting order/Minning Lease

33.1.2. Validity of the Lol/Vesting order

33.1.3. lease Period

33.1.4. Date of expiry of lease

33.15. lease area (in Ha) as per Lol/Vesting order/Mining Lease

33.16. Production capacity (in MTPA) as per Lol | Vesting Order | Mining lease, if any prescribed
33.17. Details of Lease renewal(s), if any

33.1.8. Other information, if any

33.2. status of approval of Mining plan

33.3. Minerals to be mined
Name of Mineral Classification
Masonary Stone Minor

33.4. Details of Total excavation (RDM) including Topsoil, Overburden, Mining waste, Rejects, etc.

33.4.1. Total excavation in MTPA
33.4.2. Total Excavation in MCu.m/Annum

33.4.3. Enter stripping Ratio

33.4.4. Other information, if any

33.5. Mineral Reserves

Name of Mineral Proved Reserves

Masonary Stone 954745.5

33.6. Life of Mine (Years)

33.6.1. Llife of the mine as per approved mining plan
33.6.2. Life of the mine as per total estimated reserves, if any
33.6.3. Other information, if any
33.7. Type and method of Mining Method
33.7.1. Type of mining
33.7.2. Method of mining
33.7.3. Other information, if any
33.8. Type of blasting, if any, to be adopted
33.8.1. Type of blasting
33.8.2. Mitigation measures for control of blast induced vibrations

33.8.3. Other information, if any
33.9. Whether it is proposed to install beneficiation plant/Coal washery within the mining lease area?

33.10. Whether it is proposed to install crusher within the mining lease area?

33.11. Dumping strategy

Description Area in Ha
External dump 0

Internal dump 0.0024
Topsoil dump/ storage 0715

33.12. Topsoil management
33.12.1. Total Topsoil excavated during the entire life of the mine (in Million Cubic Meter)
33.12.2. Uutilization strategy of topsoil
33.12.3. Other information, if any

33.13. Details of the Qucrry,’Mine Pit
33.3.1. Total Quarry Area (Ha)
33.13.2. Enter Area of final void (in Hectare)
33.13.3. Maximum Depth of final void (in meter)
33.13.4. Other information, if any

33.14. Details of Transportation
33.14.1. Mode of transpoartation upto pit head

33.14.2. Mode of transportation from pit head to siding/loading

ND

21/10/2009
20/10/2059
50/00
20/10/2059
1.00
942921
TPA

NA

Approved

Production Capacity

942921

942821
0.94289
00:01

NA

Indicated Reserves

5393750

09/00
09/00

NA

Opencast
Semi-mechanized

NA

Maximum heightin m

0

NA

0.7591
45

NA

JCB

DUMPER

Inferred
Reserves

237500

Remarks

METER

METER

Remarks

TPA

Mineable
Reserves

882606.4
5

Remarks



B L

33.14.3. Mode of transport from loading point to consumers
33.14.4. Other information, if any
33.15. Details of reclamation/post mining land use
33.15.1. Plantation area (ha)
33.15.2. Water body in Ha
33.15.3. Public useinHa

33.15.4. Enter Other usesin Ha

33.16. Details of DSR; Cluster and Replenishment study
33.16.1. Whether approved DSR available

33.16.2. Whether the instant proposal is part of cluster

33.17. Production details for expansion | modernization proposals

Sanctioned Capacity(MTPA) as per

Financial Year EC

2015-2020 9842921

35. Impact Prediction
Air Quality Impact Prediction
Monitoring Location
Criteria Pollutant  Unit

Lat Long Core/Buffer

27°16'47N  76°02' 31"E Buffer Zone PMI10

36. Funds Allocated for Environment Management

36.1. Funds Allocated for Environment Management (Capital) (in Lakhs)

CcTo

942921

Baseline Concentration [A]

Microgram perm3 75

36.2. Funds Allocated towards Corporate Environmental Responsibility (in Lakhs)

36.3. Funds Allocated for Environment Management Plan (EMP) (Recurring per Annum) (in Lakhs)

Summary of allocation of fund for EMP
EMPs
0.40

Total

Consultant Details

37. Whether QCI/NABET Accredited EIA Consultant engaged?

37.1. Reason for not engaging the Consultant

38. Enclosures

38.1. Upload copy of approved mining plan from the concerned authorities
38.2. Upload copy of District Survey Report

38.3. Upload copy of Replenishment Study Report
38.4. Letter of Intent / Mining Lease

38.5.
Guidelines for Sand Mining, 2020", in case of sand mining proposals

ROAD

NA

033

0.7591

0.7591

Yes

Actual Excess
Approved Mining Plan Production Production
9842921 942921 0

Predicted incremental value considering worst case stability class [B] ~ Total GLC [A]+[B]

8 83

0.65
0.6

0.65

Capital Cost (INR) Recurring Cost per Annum (INR)

0.44 0.44

0.44 0.44

NA

Mining Plan Old.pdf 72170093
DSR Jaipur.pdf
N-A.pdf

Transfer Agreement pdf

Implementation of "Sustainable Sand Mining Management Guidelines, 2016” and Enforcement & Monitoring

N-A.pdf Preview

38.6. Compliance of Hon'ble Supreme Court Judgment dated 02.08.2017 passed in Common Cause vs Union of

India writ Petition (C) 114 of 2014.
38.7. Cluster Certificate from state mines and geological department

38.8. Upload Copy of EMP Report.

N-A.pdf

Arawali & Cluster.pdf

From Ist &Pfr.pdf

38.9. Layout Plan showing the components of the project and green belt proposed; general location and

specific location of the project along with coordinates

38.10. Upload AdditionalFile File, if any (pdf only)

39. Additional Information

S. No. Document Name

1 Transfer Agreement
2 Map

3 Lease Document

4 KML Path

5 From Ist &Pfr

[ EC Copy

Remark

Transfer Agreement
Map

Lease Document
KML Path

From Ist &Pfr

EC Copy

Buffer Map.pdf

Lease Document.pdf

Document

Transfer Agreement.pdf Preview
Map.pdf Preview

Lease Document.pdf Preview
KML Pathkml Preview

From Ist &Pfr.pdf Preview

EC Copy.pdf Preview

Prescribed Standard

100



7 DSR Jaipur DSR Jaipur DSR Jaipur.pdf Preview

8 CTO Copy CTO Copy CTO Copy.pdf Preview

9 CTE Copy CTE Copy CTE Copy.pdf Preview

10 Buffer Map Buffer Map Buffer Map.pdf Preview

n Arawali & Cluster Arawali & Cluster Arawali & Cluster.pdf Preview

12 Mining Plan Old Mining Plan Old Mining Plan Old.pdf Preview
Undertaking

40. ¥ hereby give undertaking that the data and information given in the application and enclosures are true to be best of my knowledge and belief and | am aware that if any part of the data and information found to be false
or misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In addition to above, | hereby give undertaking that no activity such as change in project layout,
construction, expansion, etc. has been taken up without prior EC.

40.. Name SARDAR SINGH

40.2. Designation Owner

40.3. Company SARDAR SINGH

40.4. Address Ward No 6, Dhani Garhwal ki, Shahpura, Jaje Kalan District Jaipur

40.5. Date 30-05-2024



Annexure-9
Regional Office Jaipur

Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur

NN
o O Y Phone: 0141-2332263

N

Registered

File No F(Mines) /Jaipur(Shahpura)/4(1)/2009-2010,/463-464
Order No

5 2017-2018/Jaipur/3687 Date: 12/05/2017
Unit Id : 8,428
M/s Sardar Mal Jat

Village - Dhani Gadhwal (Jaje Kalan),

Tehsil : Shahpura District : Jaipur

E-Mail : sardarmal166 @gmail.com

Sub:  Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of
) Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Hanutpura,
Tehsil-Shahpura, District- Jaipur (M.L.No-164/04).

Ref: (i) Your application dated 16/09/2016
(ii) Received on 16/09/2016

Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-

1 That this consent is being granted in favour of M/s. Sardar Mal Jat, a Mine of Minor
Mineral having M.L.No-164/04in an area measuring 1.0000 Hectares at/near
Village-Hanutpura ,Tehsil-Shahpura,District-Jaipur.

3 2 That this consent is valid for a period from 11/05/2017 to 30/04/2022

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 MASONRY STONE 92853.0000 TPA

Signature yglid
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Regional Office Jaipur

R Rajasthan State Pollution Contr
- j | t 9] Board
- Opp. Road No 5, VKIA, Sikar Road, Jaipur
DN
St U el A Phone: 0141-2332263
| /4

Registered

File No F(Mines)/]aipur(Shahpura)/4(1)/2009-2010/4—63-464
Order No

2017-2018/Jaipur/3687 Date: 12/05/2017
Unit Id : 8,428
4 That you shall achieve following standards in ambient air in mine area / mining
activities.
Pollutant Standards for Ambient Air Standards for mining activity

3

SEM 200 ug/M SPM = 600 pg/M?

S02 120 pg/M3

(To be measured between 3 to
NOx 120 pg/M? 10 meters from mining &
co 5000 pg/M> gL L)

5 That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

6 That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.N0.-164/04 and a separate Consent to Operate is required
to be obtained for any other Mineral mining/ processing/  beneficiation

Plant]process if any and for any addition/ modiﬁca'tion/ alteration or change in
process.

7 That the lessee shall comply with all the conditions of environmental
clearance issued by DEIAA, Government of Rajasthan vide its office letter
no : F1(4) DEIAA/JAIPUR/EC/2016/1495 dated: 31.05.2016. »
8 That this consent to operate is only for mining activities and not for /
crushing / grinding activity.
9 That Regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading & unloading points & transfer points. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the State Pollution Control Board.
10 That no waste water shall be discharged inside or outside the mining area
under any circumstances so as to ensure the zero discharge.
11 That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in approved mining plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.
12 That machines involved in the mining activities should be equipped with
water injection system/dust collection systems so as to minimize dust
generations.
Signature yglid

s
Digitall .,5_{*.
H £
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Regional Office Jaipur

Rajasthan State Pollution Control Board

\;;_mﬁ& Opp. Road No 5, VKIA, Sikar Road, Jaipur
\-""‘“‘#r"‘ Phone: 0141-2332263
Registered
File No F(Mines)/]aipur(Shahpura)/4(1)/2009-2010/463-464
OrderNe  5017-2018Jaipur/3687 Date: 12/05/2017
Unit Id : 8,428

13 That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize the dust
generation,

14 That project proponent shall make the surface water arrangements
within & outside the lease area to ensure that run-off from the mining
areas dosen't affect the natural streams.

15 That project proponent shall provide & maintain the rain water

P harvesting systems within lease area & water so collected should be used
for mining activities or to recharge ground water.

16 That this grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

17 That this consent to operate shall be subject to compliance of any
direction or order passed by court of law in the matter.

18 That this consent is subject to validity of approved mining plan and
mining lease.

19 That proponent shall submit the copy of latest authenticated production
figure issued by the mining department and environment statement
within 30 days of issue of consent.

20 That all other general conditions enclosed as Annexure shall be strictly complied
with.

P 21 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the

aforesaid Act.

22 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or

the Rules made thereunder.
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Regional Office Jaipur

Rajasthan State Pollution Control Board

Opp. Road No 5, VKIA, Sikar Road, Jaipur
oy Phone: 0141-2332263
N

Registered

File No F(Mines)/Jaipur(Shahpura)/4(1)/2009-2010/463-464

OrderNo  5017-2018Jaipur/3687 Date: 12/05/2017

Unit Id : 8,428

Encl: As Above

Yours sincerely

N

Regional Officer
Copy To:- OZL
1 Master File. \N%)\

Regional Officer

6Z¢_,

Signature yalid
§| ||.al|§s‘|g y
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Regional Office Jaipur

Rajasthan State Pollution Control Board

—fthan Opp. Road No 5, VKIA, Sikar Road, Jaipur
W Phone: 0141-2332263
|
Registered

File No F(Mines)/Jaipur(Shahpura)/5(1)/2009-2010/2611-2614

OrderNo  5022-2023/Jaipur/4830 Date: 30/01/2023

Unit Id : 8,427
M/s Sardar Mal(Old Name Sardar Mal Jat)

Village - Dhani Gadhwal (Jaje Kalan),

Tehsil : Shahpura District : Jaipur

E-Mail : sardarmal166@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Hanutpura,
Tehsil-Shahpura, District- Jaipur (M.L.No-166/04 ).

Ref: (i) Your application dated 26/06/2021
(ii) Received on 26/06/2021

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Sardar Mal(Old Name Sardar
Mal Jat), a Mine of Minor Mineral having M.L.No-166/04in an area measuring
1.0000 Hectares at/near Village-Hanutpura ,Tehsil-Shahpura,District-Jaipur.

2 That this consent is valid for a period from 26/06/2021 to 31/05/2026

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATHAR 94292.1000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 5

Signature valid

Digitally signed bljay Sharma
Date: 2023 4:45:21 IST
Reason: Sel ted

Location:




Regional Office Jaipur

Rajasthan State Pollution Control Board

jr————— Opp. Road No 5, VKIA, Sikar Road, Jaipur
P
=N 7 Phone: 0141-2332263
N
Registered
File No F(Mines)/Jaipur(Shahpura)/5(1)/2009-2010/2611-2614
OrderNo 499 2023 /Jaipur/4830 Date: 30/01/2023
Unit Id : 8,427
5 That this consent to establish/consent to operate is only for carrying out mining of

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the lessee shall comply with all the conditions imposed by DEIAA,
Government of Rajasthan vide its of f ice letter no :
DEIAA//Jaipur(EC)/2016/1495 Jaipur dated: 31.05.2016,while issuing
Environment Clearance to your project.

This consent to operate is being issued for production of Masonry Stone
(CHEJA PATTHAR) 94292.1TPA at M.L. no. - 166/04, Village-Hanutpura,
Tehsil- Shahpura, Distt :- Jaipur(Raj.)

That the drills shall be operated with water injection system i.e wet
drilling be carried out during mining or the drills shall be operated with
the dust extractors.

That regular water sprinkling shall be carried out in critical areas prone
to air pollution and having high levels of SPM and RSPM such as on
haulroad, loading & unloading points & transfer points. It shall be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the State Pollution Control Board/CPCB/MoEF.

That no waste water shall be discharged inside or outside the mining area
under any circumstances so as to ensure the zero discharge.

The overburden shall not be dumped in such a manner that it flows with
water in the nearby tanks, reservoirs and ponds etc. the lessee shall
dump the overburden in such a manner that it does not get carried away
to the nearby water tanks and lakes etc. during the rainy season.

That grant of this consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities in this monsoon season and shall
submit compliance report within 90 days from issuance of this letter.

That this consent to operate shall be subject to compliance of any
decree/direction or order passed by court of law in the matter.

That this consent is subject to validity of approved mining plan and
mining lease.

Page 2 of 5

Signature valid

Digitally signed bljay Sharma
Date: 2023 4:45:21 IST
Reason: Sel ted

Location:




Regional Office Jaipur

Rajasthan State Pollution Control Board

jr————— Opp. Road No 5, VKIA, Sikar Road, Jaipur
P
=N 7 Phone: 0141-2332263
N
Registered

File No F(Mines)/Jaipur(Shahpura)/5(1)/2009-2010/2611-2614
OrderNo 499 2023 /Jaipur/4830 Date: 30/01/2023
Unit Id : 8,427

16 That the project Proponent shall comply with provision of the Batteries

17

18

19

20

21

22

(Manaagement and handling) Rules, 2001 (as amended) and submit half
yearly returns (as bulk consumer, importer, auctioneer, recycler as the
case may be) to the State Board as provided under rule 10 (2) (ii) of the
Battery (Management and Handling) Rules, 2001 (as amended). In case
the Project Proponent is not a bulk consumer even then the used
batteries shall be returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/returned to registered
dealers and/ or authorized recyclers shall be maintained and made
available to the officers of the Board during inspection.

That the mining operation shall be carried out in accordance with
approved mining plan only.

That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of
India notification dated 12.08.2021shall be wused in the industry/unit
premises.

The unit has to mandatorily carry out at least 25% of designated
frequency of sampling/monitoring as paid monitoring by the State Board
Laboratories.

That the unit shall apply for renewal of consent to operate before 04
months from expiry of this consent.

That proponent shall obtain the necessary permission from the forest
department, or other department/authority in concern if the industry
falls/comes under such area/ purview or scope of concern of forest, eco
sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest
department,any authorities in concern time to time. The sole
responsibility of obtaining the permission from the departments in
concerns i.e forest department, Wild Life Board or other departments is
of project proponent.The project proponent shall ensure the operation of
industry only after obtaining the permission from the departments in
concern (if applicable).

23 That this revised consent letter shall supercede the earlier consent letter no dated
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Regional Office Jaipur

: Rajasthan State Pollution Control Board
—Raiasthan . .
jr————— Opp. Road No 5, VKIA, Sikar Road, Jaipur
N~
=N 7 Phone: 0141-2332263
|
Registered
File No F(Mines)/Jaipur(Shahpura)/5(1)/2009-2010/2611-2614
OrderNo 499 2023 /Jaipur/4830 Date: 30/01/2023
Unit Id : 8,427

24 That all other general conditions enclosed as Annexure shall be strictly complied

with.

25 That this Consent is subject to the conditions as stated above and general conditions

as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or

28

jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer
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Regional Office Jaipur

Rajasthan State Pollution Control Board

jr————— Opp. Road No 5, VKIA, Sikar Road, Jaipur
P
R g e Phone: 0141-2332263

N

Registered

File No F(Mines)/Jaipur(Shahpura)/5(1)/2009-2010/2611-2614

OrderNo 499 2023 /Jaipur/4830 Date: 30/01/2023
Unit Id : 8,427

(A):  Copy To:-

1 Mining Engineer, Department of mines and Geology, khanij Bhavan, Jaipur - to inform

that this consent has been issued from the environmental angle only, and ensuring
compliance of any other law/act/rule/regulation or order of any Court/Tribunal is the
sole responsibility of the project proponent and the concerned departments..

District/ Divisional Forest Officer, Forest Department, Jaipur - to inform that this
consent has been issued from the environmental angle only, and ensuring compliance of
any other law/act/rule/regulation or order of any Court/Tribunal is the sole
responsibility of the project proponent and the concerned departments..

Master File .

Regional Officer
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Photographs taken during the visit:

W
Fig 1: Joint Committee meeting at SDM office
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Fig 3: Joint committee members during site
visit at the Bhuri Doongri hanutpura

Annexure-10

Fig 4: Demarcation pillars at the mining
boundary
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Fig 5: During the inspection time
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Fig 7: Top view from the top of hill
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Fig 9: Sh. Ramjilal house seen no major cracks
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